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FINAL ORDER NO. 56450/2017  

 

PER: S.K. MOHANTY 

 This appeal is directed against the impugned order dated 

22.07.2015 passed by the Commissioner of Customs 

(Appeals), New Delhi.  

 

2. The ld. Advocate appearing for the appellant submits 

that against the provisional release of goods, the appeal was 

filed before the Commissioner (Appeals), which was rejected 

vide the impugned order dated 22.07.2015.   She submits that 

since the show cause notice has already been issued by the 

Department, this appeal filed before the Tribunal is infructous 

and accordingly, she prays for withdrawing the appeal. 
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3. The ld. D.R. appearing for the Revenue has no objection 

for the prayer made by the appellant.  Therefore, with the 

consent of both sides, the appeal is dismissed as withdrawn. As 

the Appeal is dismissed, consideration of the Misc. Application 

does not arise.  Accordingly, the same is disposed of. 

 

[Dictated and pronounced in the Open Court] 
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                                                         MEMBER (JUDICIAL) 
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